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CTRAL ADMINISTRATIVE PRIUNA 

O4inai A1ic1ti.flN.ö33•f 2002_  
Cuttc1c.iiii €he ay of N.eer, 255 3. 

C 0 ft A Ms- 
THE HCNOUftABLE MR. MAN ORANJAN M0HNTY, MEM3ER(JUDL.). 

.... 

Jueswar Bh.i,A!eI a.eut 26 years. 
S/..L*te MUrali Bhei, 
vill . Talkuna, P. :G.chhae.an, 
via. M.ftamUr, 
Dist.Kalahafldi. 	 .... 	APPLICANT. 

By lea1 practiti.ners M/s.C.R.Nanôa,A.C.Bara].,Av.cates. 

VeESUs S 

1. Superintendent .f p.st offices, 
Kalahani Divisisn.Bhawanipatna, 

1. p.stmaster General, 
erharflUr ftien, 

3erham1Ur, Ganjam. 

Jwihistir icadhan of village 3.rihat, 
P0:G.chhaefl!en. Di3t.Kaiahan.ALi. 

Unian of India thr.u!h the Chief 
p.strnaster General.OrisSa Circle. 
hu.aneswar.Dist.Khura. 	 ..0 

y legal practitisnerg Mr.A.K.•se, 
Seniar Stading c.Lmsel. 

- . - . -. - . - S S - • S - S - S - - S - • • S - • S S - 0  - S S - • • S - - 5 • - - S - 

ORD E 

This Original Aplicati.n.Uner sectisri 19 .f 

the Admiflistr3tiVe Trisunals Act,185 has •een filed by 

one shri Jugeswr Bh.i as Applicant. 

2. 	The AppliCant is the eldest sen of Muralidhar 

3h.i;whS (while wsrlcing as Extra Depaltmental aranch 

p•stmaster of Gochhadenjift branch pest Office) passed away 
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preniaturely .n 13-82-20*1, leaving Iehiná him nine 

dependants;including the wid.w and the Applicant 

as sh.wn in Annexure.2 dated 14-3-29 issued •y 

the iscal Additi.nal Tahasildar Of M.Rampur of 

KalahaniU District .f Orissa.He has prayed for a 

directi.n t. the ResSndits to privije him aim emp1symt 

in cimpassisnate ground (ly quashing Annexur3 dated 

64-I4-2I2th •rder if rejectian of the prayer for a 

c.mpassi.riate appointment)and the •rder of apsintmnt 

issued in fav.ur if ifle judhistjr pradhan (Respcndnt 

N..3). 

3. 	Sh.rn .f unnecessary details,it wsuld suffice 

to nite that the caSe for prsvidjn a c*mpassi.nat 

app.intment in favsur if the Applicant,was duly iDricessed 

y the Res dt-Department and the same was jut u 

ef.re  the De1 artmtal Circle Relxati.n Cimmitteo 

i•r c•nsideratin.In csnsiderati.n if the materials 

placed •ef.re  the said Circle Relaxaties Cimmitte. 

it rejected the case of the Applicant for cempassi.nate 

app.intment as cinveyed t. the Applicant under An*exur&.9 

dated 01.$4212 is the fslliwiag terms 

1'.ur claim ease for cimiassi.nate appsintment 
has been rejected by the Lircie Relaxatiss 
Cimmittee as CinVeyed vide ge!i.nal Office 
Letter NS. Vi/12.1/ 2..2 dated 01-04-2962. 

It is in the ai.ve backr.und, the Applicant has appcsached 

this Tribunal 
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4. 	Res'•fldent-.Department have filed their CSUfltE 

pp.sing the prayer of the Applicants and have prayed for 

dismissal .f this Ori!inai Aplicati.n 6eing dev•i& .f any 

m,rit,In the C.unter,the Resndits have placed on rec.rd 

the aI.ve  nated Reisflal Office letter dated •144-2192 as 

AnnexUre.-G: which is extracted •lsw 

The Circle Relaxati.n cemrnittee 
c.nsidered the f.11.wing case for csrnpass.. 
isnate app.intment carefully and did not 
find justification for the reas.ns n.ted 
a!ainst each.This case is,therefsre, reje-
cted by the circle relaxati.n C.mmittee. 

the Applicant may pleased Se 
intimated suitably under intirnatin to 
Regional Office. 

Name of the Applicant 
with relatian to the 

shri JUeswar Lh.i 
5/..Late Muralidhar 
3h5i,.E-GS 3PM of 
G.Chhen!efl ao i* 
accaunt with M.RampUrS 

riivisi.n to Wh1C 
.ei.ns. 

Kalahandi Divisian. 

reasans for 
rej ection. 

It is not a case 
of indiq1ce. 

Mr.Nanda,the learned caunsel appearing for the 

Applicant and Mr.A.1.36se,Learned Seni.r staniing Caunsel 

appearing for the rze-spandonts have been heard and the materia1 

placed on recard have seen perused. 

4th reqard t. •rder of rejectisn under Annexure-.8 

dated 1.4.202 and Annexure-G dated 1.4.2192.I am inclined 

to h.ld that no res.n having .eefl shswn therein,the same 

are not sustaina.le.,_ 



" 7. 	3ef.re  Proceeding to teich the validity or 

therwise if the •rders .f rejectian (under Anflexure..3 

3atcj 1.4.2002 and Annexure-G da4d 61.04.2012) I feel 

inclined to quite the relevant versi.n if Resjndit.. 

Deartmeflt (as reflected in their ciunter at paras4,1 

and 4.2)which have, apparently,prompted them to csme to 

the cencj.uiin that the Applicant is not impicuni.us  as 

under... 

*4.1, The averment made in para 6.1. .f the O.A. 
is admitted with further su.missj.n that 
the deceased Murali ah.i pissessed 2.13 
acres if land in his own name and as his 
wife Smt.Rukmani 3h.i is the only dauçhter 
if her father sri Udayanath Dharua wh. has 
9.14 acres if landed ,.ri4 erty and she w.uld 
e the only First CLass leaj heir after 

death if her parents as evident from 
Annexure-E,it is pertin&t to •eJ-ieve that 
the faLily members it the deceased have 
anather s.urce if their iivelihiid. 

4.2. ...ien the Applicant ciuld be ü1e to 
purchase land 'after death of his father 
and paid .8$I/-(aupees Eighteen thsusand 
nly) for the said purpsse,the averment if 

the applicant that his family rnem.ers are in 
iridient ceitieri after death if his father 
is not accepta.1e4. 

The a•ve quited avermits if the Resi-indents !ees to 

show that while examinine, the irldi!ent c.nditi,n if the  

family if the deceased 	Pistmaster,they held that the 

wid.w if the ED Pistmaster •eiflg the first class .nly 

1eal heir sh11 SUCCeed them, (after the death if her 

parents) and, therefsre,the family shall have anither siurce 

if incime in future and, theref.re,they have cinsidered the 

case if the Applicant not to 6e an indi9ent •neg.Thus,ti 

ReSpbfldent Dedrtrnent have'ciunted  tht .Lickens •ef.re1 



they are hatche.iather they sh€uid have 6eiieved 

in the pr.p.sitin a .ird in hand is worth than two 

in the •ush*.It appears  that Applicant purchased a 

land at the cost of .18,i$s/... after the death of is 

fother.Akparitly,it was done out of the terminal 

nefits of  the deceased ED pestmaster.The Res1dents; 

Who are not to take into consideration the terminal 

enefits Eor c*mputinq indigent conditions(as per the  

judgment reported in the case of 3ALBIR KAUR AN ANOTHj 

VRS.STEEL AUTIiQRTY OF INDIA -21I2(2)A'rr (Sc-255) 

in the case of RANKANIDHI SAFU VRS. UCI AND OTHERS - 

2102(2)1 cJm(AT 21 and in the case .f ?NA KUMARI MOHANTY 

AND ANOTHER VRS.. UCI AND OThERS (194)2 ATT(T)l2S)euht 

not to ha 	taki into consideration the money 

(.18II$/) sont by tile family.Theref.re, I am of the viQjz 

that the case of the Applicant'for c.mIassionate 

apointmnt has net oeon considered 6y the Resende-its/ 

CRC in its pr.er  eEsective.It apears,the intention 

of the Resp.nd1tsDepartment was only to6rins the case 

of the Applicant for consideration and not to !rant 

the required relief. 

8. 	Having regard to what has keen discussed 

ae.ve, there are no option 'hut to quash the order 

of rejecti.n(.f the prayer for cmpassienate appointrnt) 

passed under Annexure-G dated 1-2$2(as conveyed to the 

Applicant under Anneure8 dated 1.4.2002) :which are 

here.y quashed.As a censequence.the Res.ndeflt_Departrflent 

are heresy directed to give a fresh look to the matter 
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(in line of •servatins made in the preceedine  

para!raphs) in pr.viding a csmassi.nate appoJetment 

to the Applicant herein;withifl a perid of 12 days 

from the date of receij-t .f this •rd.r. 

9. 	AS regardS the L rayer of the Applicant to 

quash the app.intm&t of ReSSfld%t N.. 3(Judhisti 

Pradhan) ;the same is here.y rejected .n the çr.und 

that Aj.piicant cann•t have indefeasiole right to claim 

for cempassisnate aj.ifltmt against a particular p•st. 

1•. For the reaSSnS discussed aisve.this O.A. 

succe parti.N c&'tS 

(AMAN CRA&iAN MOJIAN TY) 
MEM3 ER(JUT)I ('I AL) 

/ 


